:im No. 333/16
am Nihor vs M/s Sewa International Fashion

28.08.2020

Present: None for the workman.

Sh. Rajiv Shukla, AR for the managements.

The matter was earlier fixed for 26.06.2020 for

Court of Del
but, no further order ha
that day in view of

awaiting further order of Hon'ble High hi, as earlier the
s been

stayed,

proceedings of the matter were
t be taken up on

received. The matter could no

spreading of covid-19.
Today, no one has appeared OnN behalf of the

workman through video conference
e managements has apprised 10 the

The |d. AR for th
of Delhi is fixed for

on'ble High Court

hat the matter before the H
tands adjourned for awaiting

e matter s
Court of Delhi on 21.12.2020.

court t
10.11.2020. Accordingly, th

further order of Hon'ble High

send the copy of
use Avenue Court
of Delhi District

Ahimad of this court is directed to
erned official of District Court, Ro

this order to the conc
ding on the official websi

hi for uploa

Complex, New Del
Court.

(AR, N KUMAIWMATTO)
PRESIDINgG OFFICER:LABOUR COURT-IX
;. AVENUE COURTS.NEW DELII

28.08.2020



TR A T L

LIN No. 444/16

Ram Komal vs M /s Sewa International Fashion

28.08.2020
Present: None for the workman.
Sh. Rajiv Shukla, AR for the managements.

The matter was earlier fixed for 26.06.2020 for

awaiting further order of Hon'ble High court of Delhi, as earlier the

proceedings of the matter were stayed, but, no further order has been

received. The matter could not be taken up on that day in view of

spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

The Id. AR for the managements has apprised to the
court that the matter before the Hon'ble High Court of Delhi is fixed for
10.11.2020. Accordingly, the matter stands adjourned for awaiting
further arder of Hon'ble High Court of Delhi on 21.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official websitg of Delhi District
Court.

(PAWAN KUMAR MATTO)
I"lllalS‘llIE.?’f} FICER:LARBOUR COURT-IX
OUSE AVENUE COURTS.NEW DELNI
28.08.2020



LI No. 306/16G .
MS Sangam Lal vw M/s Sewa Iniernational Fashion

28.08.2020
Present: None for the workman.
Sh. Rajiv Shukla, AR for the managements.

The matter was earlier fixed for 26.06.2020 for

awaiting further order of Hon'ble High Court of Delhi, as earlier the

proceedings of the matter were stayed, but, no further order has been

received. The matter could not be taken up on that day in view of
spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference

The Id. AR for the managements has apprised to the
court that the matter before the Hon'ble High Court of Delhi is fixed for
10.11.2020. Accordingly, the matter stands adjourned for awaiting
further arder of Hon'ble High Court of Delhi on 21.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Cqurt, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District
Court. =

s

(PAWAN KUMAR MATTO)
pma:;lm’r‘\}. OFFICER:LAROUR COURT-IX
WUSE AVENUE COURTS, NEW DELIE
28.08.2020




LIR No. 330/16

Vijay v M/~ Sewa Internationnl Foshion

28.08.2020
Present: None for the workman.
Sh. Rajiv Shukla, AR for the managements.

The matter was earlier fixed for 26.06.2020 for

awaiting further order of Hon'ble High Court of Delhi, as earlier the

proceedings of the matter were stayed, but, no further order has been

received. The matter could not be taken up oOn that day in view of
spreading of covid-19.
Today, no one has appeared on behalf of the

workman through video conference

The Id. AR for the managements has apprised to the
court that the matter before the Hon'ble High Court of Delhi is fixed for
10.11.2020. Accordingly, the matter stands adjourned for awaiting
further order of Hon'ble High Court of Delhi on 21.12.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Courtr-RTmse Avenue Court
Complex, New Delhi for uploading on the official uyebsite of Delhi District
Court. ,Jlf’-*-‘ ‘ w

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSEAVENUE COUVRTS.NEW DELITE
28.08.2020



LIR No. 938/16
Ram Prakash v&a M/s Sewa International Fashion

28.08.2020
Present: None for the workman.
Sh. Rajiv Shukla, AR for the managements.

The matter was earlier fixed for 26.06.2020 for
awaiting further order of Hon'ble High Court of Delhi, as earlier the
proceedings of the matter were stayed, but, no further order has been
received. The matter could not be taken up on that day in view of

spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

The Id. AR for the managements has apprised to the
court that the matter before the Hon'ble High Court of Delhi is fixed for
10.11.2020. Accordingly, the matter stands adjourned for awaiting
further order of Hon'ble High Court of Delhi on 21.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the officig
Court.

ebsite of Delhi District

(PAWAN KI'M AR MATTO
‘1 . " T i : . '
l'nL;s,ll':rTlryt, OFFICER:LABOUR COURT.IX
USE AVENUE COURTS, NEW DELII
28.08.2020



LIR No. 1088/16 ] )
Mahender Kumar Verma vs M/s Sewa International Fashion

. 28.08.2020
Present: None for the workman.
Sh. Rajiv Shukla, AR for the managements.

The matter was earlier fixed for 26.06.2020 for
awaiting further order of Hon'ble High Court of Delhi, as earlier the
proceedings of the matter were stayed, but, no further order has been
received. The matter could not be taken up on that day in view of

spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

The Id. AR for the managements has apprised to the
court that the matter before the Hon'ble High Court of Delhi is fixed for
10.11.2020. Accordingly, the matter stands adjourned for awaiting
further order of Hon'ble High Court of Delhi on 21.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official ebate of Delhi District

Court.

(PAWAN MAR MATTO
l'lll&;l‘:::f"ﬂfi "!"Il‘l*]ll:l.;\lllil'll (‘GI'TIIT-IX

SEAVENUE COURTS,NEW DELIIX
28.08.2020



LIR No. 1089/16
pMd. lihar vs M/s Sewa Iniernational Foashion

28.08.2020
Present: None for the workman.
Sh. Rajiv Shukla, AR for the managements.

The matter was earlier fixed for 26.06.2020 for
awaiting further order of Hon'ble High Court of Delhi,
proceedings of the matter were stayed, but, no further order
received. The matter could not be taken up on that day

as earlier the
has been

in view of

spreading of covid-19.
Today, no one has appeared on behalf of the

workman through video conference

The Id. AR for the managements has apprised to the
court that the matter before the Hon'ble High Court of Delhi is fixed for
10.11.2020. Accordingly, the matter stands adjourned for awaiting
further order of Hon'ble High Court of Delhi on 21 .12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court,. se Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District
Court.

(PAWANKUVIAR M T
ercr AW MAR MATTO)
[ lll;::::i\l/l!‘i FICER:LAROUR COURT-IX
SE/AVENUE COURTS.NEW DELMI
28.08.2020



LI No. 1090/16

Radhey Sham Verma vs M/s Sewan lnuernmlimml Fashion

28.08.2020
Present. None for the workman.
Sh. Rajiv Shukla, AR for the managements.

The matter was earlier fixed for 26.06.2020 for

awaiting further order of Hon'ble High Couri of Delhi, as earlier the

proceedings of the matter were stayed, but, no further order has been

received. The matter could not be taken up on that day in view of

gpreading of covid-19.

Today, no one has appeared on pbehalf of the

workman through video conference

The Id. AR for the managements has apprised to the
court that the matter before the Hon'ble High Court of Delhi is fixed for
10.11.2020. Accordingly, the matter stands adjourned for awaiting
further order of Hon'ble High Court of Delhi on 21.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official w :i;\e of Delhi District
Court. "

u-?;w KUMAR MATT
' a 1 W] ¥ NMATTO
PRESIDING OF¥FICER:LABOUR cm'*.m‘-lx

nm'ma/er\*ru COv
NUE COURTS.NEW DE
28.08.2020 v



LIR No. 1091 /16
Rodhey Shom v M/s Sewa International Fashion

28.08.2020
Present: None for the workman.
Sh. Rajiv Shukla, AR for the managements.

The matter was earlier fixed for 26.06.2020 for

awaiting further order of Hon'ble High Court of Delhi, as earlier the

proceedings of the matter were stayed, but, no further order has been
received. The matter could not be taken up on that day in view of

spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

The Id. AR for the managements has apprised to the
court that the matter before the Hon'ble High Court of Delhi is fixed for
10.11.2020. Accordingly, the matter stands adjourned for awaiting
further order of Hon'ble High Court of Delhi on 21.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District
Court.

(PAWAN KUMAR WATTO

|hm::;m!:§11. OFFICER:LAROUR COURT-IX

IOUSE AVENUE COURTS.NEW DELIL
28.08.2020



LIR No-. 1092/16
Mohd. Guiraan vs M/s Sewa International Fashion

28.08.2020
Present: None for the workman.
Sh. Rajiv Shukla, AR for the managements.

The matter was earlier fixed for 26.06.2020 for
awaiting further order of Hon'ble High Court of Delhi, as earlier the
proceedings of the matter were stayed, but, N0 further order has been
received. The matter could not be taken up on that day in view of

spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

The Id. AR for the managements has apprised to the
court that the matter before the Hon'ble High Court of Delhi is fixed for
10.11.2020. Accordingly, the matter stands adjourned for awaiting
further order of Hon'ble High Court of Delhi on 21.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Avenue Court

Complex, New Delhi for uploading on the official w?bsﬁefof Delhi District
Court.

1l'r\“’:\'\ KUMAR MAT
X i o
PRESIDING OFFICER:LABOUR ¢ lll'll T-1X

ROVSE AVENUE (COU RTS.NEW DELII
28.08.2020



LR No. 1093/16 .
Rohil Kumar v8 M/s Sewan International Fashion

08.08.2020
Present: None for the workman.
Sh. Rajiv Shukla, AR for the managements.

The matter was earlier fixed for 26.06.2020 for
awaiting further order of Hon'ble High Court of Delhi, as earlier the
proceedings of the matter were stayed, but, no further order has been
received. The matter could not be taken up on that day in view of

spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

The |d. AR for the managements has apprised to the
court that the matter before the Hon'ble High Court of Delhi is fixed for
10.11.2020. Accordingly, the matter stands adjourned for awaiting
further order of Hon'ble High Court of Delhi on 21.12.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rpusq Avenue Court

Complex, New Delhi for uploading on the official wepsite of Delhi District
Court. /

(PAWA AR M \Jr.l'r
- PAWA MAR MATTO
I nm;: ::::u FFICER:LABOUR i‘tll"llT-lX
SE'AVENUE COURTS.NEW DELIL
28.08.2020



Lim No. 3170717
ghiv Bakhadur ¥ M /s IAS Rubber Industries

08.08.2020
present: None for the workman.

None for the managements.

The matter was earlier fixed for 27.04.2020 for the
service of the management no.3 and also for filing of the rejoinders to
the written statements of management no.1 and 2, but, the matter could

not be taken up on that day in view of spreading of covid-19.

The notice issued to the management no.3 is

received back with the report served.

Today, no one has appeared on pehalf of any of the

parties through video conference

Accordingly, workman is directed to file e.mail
address, mobile phone number of the management no.3 and complete
sat of documents within 10 days from today and on filing of the same,
the notices are also ordered to be issued to the management no.3

through email and whatsapps, which are returnable on 22.12.2020.

The matter stands adjourned for service of the
management no.3 and also for filing rejoinders 10 the written statements

of mangements no.1 and 2 on 22,12.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the offici
Court.

eTSSitel\o; Delhi District

(PAWAN Kl iAR S
- r ' b e & i ¥ l.‘W“
I m:.‘l‘:lllz: ;;t-f{l:lill:l,;\llﬂl' n (‘lbl"lt'l‘-lx
SE AVENUE COVRTS.NEW DELUE
[ 28.08.2020



171/17

LIR No. 3
M/s IAS Rubber Industries

[ndrojit ¥8
28.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 27.04.2020 for the

service of the management no0.3 and also for filing of the rejoinders 10

the written statements of management no.1 and 2, but, the matter could

not be taken up on that day in view of spreading of covid-19.

The notice issued 10 the management no.3 is
received back with the report served.

Today, no one has appeared on behalf of any of the
parties through video conference

Accordingly, workman s directed to file e.mail

address, mobile phone number of the management no.3 and complete
set of documents within 10 days from today and on filing of the same,
the notices are also ordered to be issued to the management no.3

through email and whatsapps, which are returnable on 22.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official w bsité of Delhi District
Court.

- MAT MATTO)
" ool
i nn;l“nl!;!, 9{ FICER:LABOUR COURT-IX
SE AVENUE COURTS.NEW DELII
28.08.2020

4



M/s lz‘-lh Rubber Industries

Sllrlplll
28.08.2020
present. None for the workman.
None for the managements.
The matter was earlier fixed for 27.04.2020 for the
service of the management no. 3 and also for filing of the rejoinders o
no.4 and 2, but, the matter could

en statements of management

the writt
of spreading of covid-19.

not be taken up on that day in view
otice issued 1O the management no.3 is

The n

received back with the report served.
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parties through video conference
is directed to file e.mail
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omplete
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day and on filing of the same,
ent no.3

address, mobile phone n

set of documents within 10 days from to
also ordered to be issued to the managem

the notices aré
ble on 22.12.2020.

through email and whatsapps, which are returna
Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rpj.gs.e Avenue Court

Complex, New Delhi for uploading on the official wepsite of Delhi District

Court.

(PAWAN t \IJ‘I\
‘ {PAWA! MATTO
l'llE;lolll'!:E(; | OF J’!(jEII:L.-'\.IIIH'- t (‘ﬂl"u RT-1X
SE AVENLE COURTS.NEW DELHI
/ 28.08.2020



No. 3478/17

i
:l,:mk Kumar Sharma vs Mahavira Cable Indusiries
28.08.2020
Present: None for the workman.

The matter was earlier fixed for 25.07.2020 for

awaiting corrigendum, but, no corrigendum has peen received. The

could not be taken up on that day in view of spreading of covid-

malter
19.

Today, no one has appeared on behalf of the

workman through video conference
Accordingly, the matter stands adjourned for awaiting
carrigendum on 01.12.2020.

Ahlmad of this court is directed t0 send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Dethi for uploading on the official web;é.ite of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
. 28.08.2020

Court.



LIR No- IT'“?)’I
s M/s Gauray Washing

Bul:bu L

28.08.2020

Present: None for the workman.

s earlier fixed for 25.07.2020 for

The matter wa
ived. The

awaiting corrigendum, but, No corrigendum has been rece
matter could not be taken up on that day in view of spreading of covid-

19.
Today, no one has appeared on pehalf of the

workman through video conference
Accordingly, the matter stands adjourned for awaiting

corrigendum on 01.12.2020.
of this court is directed to send the copy of

Ahlmad
Avenue Court

this order to the concerned official of District Court, Rouse
Complex, New Delhi for uploading on the official website of Delhi District

Court.

LA
(PAWSR KUMAR MATTO)
PRESIDING OFTICER:LABOUR COURT-IX
ROUSE AVENUE COVITS.NEW DELUE
/ 28.08.2020

/



LIR No- 1975/18
pPursholamt Singh va M/s 1. T.Media Lid.

28.08.2020

Present: sh. Pulkit Manuja, AR for the workman.

Ms. Raavi Birbal, AR for the management.

The matter was earlier fixed for 25.07.2020 for
awaiting further order of the Hon'ble High Court of Delhi, as the
proceedings in the present matter have already been stayed, but, the

matter could not be taken up on that day in view of spreading of covid-

19.

Today, 1d. AR for the management has apprised to
the court that the matter before the Hon'ble High Court is to be listed on

03.09.2020.

Accordingly, the matter stands adjourned for awaiting

further order of the Hon'ble High Court of Delhi on 09.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Cout, Rouse Avenue Court
GComplex, New Delhi for uploading on the official website of Delhi District
Court. ;

2

: -
e
S
rd

(PAWA (UMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIL
28.08.2020




LCA No. 2234/19
Surya Kant Dubey vs M/s Manoj Cables Lud.

28.08.2020

Present: None for the workman.
None for the managements no.1,2 and 3.
Management no.4 alredy exparte.

The matter was earlier fixed for 28.05.2020
ment

for

service of management no.2 and also for filing of the written state

by management no.1 and 3, but, the matter could not be taken up On

that day in view of spreading of covid-19.

The workman was directed to file the particulars of
the case, wherein, the management no.2 is lodged in Bhondsi Jail,
Gurgaon. The workman has failed to file the particulars of the said case,

therefore, the notice to the management no.2 could not be issued.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for service
of the management no.2. Workman is directed to file particulars of the
said case, wherein, the management no.2 is still lodged in the jail, so
that, the notice may be issued to him and also for filing written statement

by management no.1 and management no.2 on 06.01.2021.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court,[Rouse Avenue Court

Complex, New Delhi for uploading on the official ebsite of Delhi District

Court.

PRESIDING OFPICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELMNI
28.08.2020



f”"

LCA No. 2235/19
Neerajy Kumar Kashyap vs M /s Manoj Cables Ltd.

28.08.2020
Present: None for the workman.,

None for the managements no.1,2 and 3.

Management no.4 alredy exparte.

The matter was earlier fixed for 28.05.2020 for
service of management no.2 and also for filing of the written statement
by management no.1 and 3, but, the matter could not be taken up on
that day in view of Spreading of covid-19.

The workman was directed to file the particulars of
the case, wherein, the management no.2 is lodged in Bhondsi Jail,
Gurgaon. The workman has failed to file the particulars of the said case,
therefore, the notice to the Management no.2 could not be issued.

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for service
of the management no.2. Workman is directed to file particulars of the
said case, wherein, the management no.2 is still lodged in the jail, so
that, the notice may be issued to him and also for filing written statement
by management no.1 and management no.2 on 06.01.2021.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Cou?,f R?mse Avenue Court
Complex, New Delhi for uploading on the official ite of Delhi District
Court.

(PAW,

PRESIDING oF ICER:LARGQ

ROUSE AVENYUE COURTS.NEW DELHI
28.08.2020



LCA No. 2236/19
Virender Nath vs M /s Manoj Cables Ltd.

28.08.2020
Present: None for the workman.
None for the managements no.1,2 and 3.

Management no.4 alredy exparte.
The matter was earlier fixed for 28.05.2020 for

service of management no.2 and also for filing of the written statement
by management no.1 and 3, but, the matter could not be taken up on

that day in view of spreading of covid-19.

The workman was directed to file the particulars of
the case, wherein, the management no.2 is lodged in Bhondsi Jail,
Gurgaon. The workman has failed to file the particulars of the said case,

therefore, the notice to the management no.2 could not be issued.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for service
of the management no.2. Workman is directed to file particulars of the
said case, wherein, the management no.2 is still lodged in the jail, so
that, the notice may be issued to him and also for filing written statement

by management no.1 and management no.2 on 06.01.2021.

Ahlmad of this court is directed to send the copy of
Avenue Court

this order to the concerned official of District Court, Rouse
Complex, New Delhi for uploading on the official website’of.Defhi District
Court.

(FPAWAN ) '

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
28.08.2020



LCA No.2237/19
Rameshwar Bhagat vs M/s Manoj Cables Lid.

28.08.2020
Present: None for the workman.
None for the managements no.1,2 and 3.

Management no.4 alredy exparte.
The matter was earlier fixed for 28.05.2020 for

service of management no.2 and also for filing of the written statement
by management no.1 and 3, but, the matter could not be taken up on

that day in view of spreading of covid-19.

The workman was directed to file the particulars of
the case, wherein, the management no.2 is lodged in Bhondsi Jail,
Gurgaon. The workman has failed to file the particulars of the said case,

therefore, the notice to the management no.2 could not be issued.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for service
of the management no.2. Workman is directed to file particulars of the
said case, wherein, the management no.2 is still lodged in the jail, so
that, the notice may be issued to him and also for filing written statement

by management no.1 and management no.2 on 06.01.2021.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,.NEW DELII
' 28.08.2020



LCA No. 2238/19
Ram Badan ve M/s Manoj Cables Lid.

28.08.2020
Present: None for the workman.
None for the managements no.1,2 and 3.

Management no.4 alredy exparte.
The matter was earlier fixed for 28.05.2020 for

service of management no.2 and also for filing of the written statement
by management no.1 and 3, but, the matter could not be taken up On

that day in view of spreading of covid-19.

The workman was directed to file the particulars of
the case, wherein, the management no.2 is lodged in Bhondsi Jail,
Gurgaon. The workman has failed to file the particulars of the said case,

therefore, the notice to the management no.2 could not be issued.

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for service
of the management no.2. Workman is directed to file particulars of the

said case, wherein, the management no.2 is still lodged in the jail, so
that, the notice may be issued to him and also for filing written statement

by management no.1 and management no.2 on 06.01.2021.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, lRouse Avenue Court
f Delhi District

Complex, New Delhi for uploading on the official

Court.

PRESIDING OFFICEB:LAB(IUB COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
28.08.2020



LCA No. 2239/19
Ashok Kumar vs M /s Manoj Cables Ltd.

28.08.2020
Present: None for the workman.
None for the managements no.1,2 and 3.

Management no.4 alredy exparte.
The matter was earlier fixed for 28.05.2020 for

service of management no.2 and also for filing of the written statement
by management no.1 and 3, but, the matter could not be taken up on

that day in view of spreading of covid-19.

The workman was directed to file the particulars of’
the case, wherein, the management no.2 is lodged in Bhondsi Jail,
Gurgaon. The workman has failed to file the particulars of the said case,

therefore, the notice to the management no.2 could not be issued.

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for service

of the management no.2. Workman is directed to file particulars of the
said case, wherein, the management no.2 is still lodged in the jail, so
that, the notice may be issued to him and also for filing written statement

by management no.1 and management no.2 on 06.01.2021.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Couyrt, ‘Rouse Avenue Court
site of Delhi District

Complex, New Delhi for uploading on the offici
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE'AVENUE COURTS,NEW DELHI
28.08.2020



LCA No. 22140/19
Shiv Narayan vs M/s Manoj Cables Ltd.

28.08.2020
Present: None for the workman.
None for the managements no.1,2 and 3.
Management no.4 alredy exparte.
The matter was earlier fixed for 28.05.2020 for
service of management no.2 and also for filing of the written statement
by management no.1 and 3, but, the matter could not be taken up on

that day in view of spreading of covid-19.

The workman was directed to file the particulars of
the case, wherein, the management no.2 is lodged in Bhondsi Jail,
Gurgaon. The workman has failed to file the particulars of the said case,

therefore, the notice to the management no.2 could not be issued.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for service
of the management no.2. Workman is directed to file particulars of the
said case, wherein, the management no.2 is still lodged in the jail, so

that, the notice may be issued to him and also for filing written statement

by management no.1 and management no.2 on 06.01.2021.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court; Rouse Avenue Court
snte of Delhi District

Complex, New Delhi for uploading on the official

Court.

(PAWA

PRESIDING OFFICER: LABO[ R COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
28.08.2020



LCA No.2281/19
Vijay Kumar vs M/s Manoj Cables Ltd.

28.08.2020
Present: None for the workman.
None for the managements no.1,2 and 3.
Management no.4 alredy exparte.
The matter was earlier fixed for 28.05.2020 for
service of management no.2 and also for filing of the written statement
by management no.1 and 3, but, the matter could not be taken up on

that day in view of spreading of covid-19.

The workman was directed to file the particulars of
the case, wherein, the management no.2 is lodged in Bhondsi Jail,
Gurgaon. The workman has failed to file the particulars of the said case,

therefore, the notice to the management no.2 could not be issued.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for service
of the management no.2. Workman is directed to file particulars of the
said case, wherein, the management no.2 is still lodged in the jail, so
that, the notice may be issued to him and also for filing written statement

by management no.1 and management no.2 on 06.01.2021.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
site of Delhi District

Complex, New Delhi for uploading on the offici
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,.NEW DELHI
28.08.2020



LCA No.2282/19
Vishal Sharma vs M/s Manoj Cables Ltd.

28.08.2020
Present: None for the workman.
None for the managements no.1,2 and 3.
Management no.4 alredy exparte.
The matter was earlier fixed for 28.05.2020 for
service of management no.2 and also for filing of the written statement
by management no.1 and 3, but, the matter could not be taken up on

that day in view of spreading of covid-19.

The workman was directed to file the particulars of
the case, wherein, the management no.2 is lodged in Bhondsi Jail,
Gurgaon. The workman has failed to file the particulars of the said case,

therefore, the notice to the management no.2 could not be issued.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for service
of the management no.2. Workman is directed to file particulars of the
said case, wherein, the management no.2 is still lodged in the jail, so
that, the notice may be issued to him and also for filing written statement

by management no.1 and management no.2 on 06.01.2021.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District CoqﬁfRouse Avenue Court

/

Complex, New Delhi for uploading on the officia] website of Delhi District

Court.

MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,.NEW DELHI
28.08.2020



LCA Neo. 2283/19
Inder Mohan Shukla vs M /s Manoj Cables Ltd.

28.08.2020
Present: None for the workman.
None for the managements no.1,2 and 3.
Management no.4 alredy exparte.
The matter was earlier fixed for 28.05.2020 for
service of management no.2 and also for filing of the written statement
by management no.1 and 3, but, the matter could not be taken up on

that day in view of spreading of covid-19.

The workman was directed to file the particulars of
the case, wherein, the management no.2 is lodged in Bhondsi Jail,
Gurgaon. The workman has failed to file the particulars of the said case,

therefore, the notice to the management no.2 could not be issued.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for service
of the management no.2. Workman is directed to file particulars of the
said case, wherein, the management no.2 is still lodged in the jail, so
that, the notice may be issued to him and also for filing written statement

by management no.1 and management no.2 on 06.01.2021.

Ahlmad of this court is directed

this order to the concerned official of District Court,

Court.

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE éVENUE COURTS.NEW DELHI
28.08.2020



LIR No. 3252/19
Sameer vs M/s Bharat Refrigration

28.08.2020
Present: None for the workman.

The matter was earlier fixed for 26.06.2020 for the
service of the court notice to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The Ahimad has reported that notices to the workman

could not be issued, in view of the lockdown.

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned
in the reference, through whatsapps, which are returnable on
28.11.2020.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Co
Complex, New Delhi for uploading on the offici

Court.

ebsite of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LARBOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHMI
' 28.08.2020



LIR No. 3253/19
Shivam M/s Bharat Refrigration

28.08.2020

Present: None for the workman.

The matter was earlier fixed for 26.06.2020 for the
service of the court notice tothe workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The Ahlmad has reported that notices to the workman

could not be issued in view of the lockdown.

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on
28.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official webs Delhi District

Court.

(PAWAN KUMAR M/
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELNI
7 28.08.2020



LIR No. 3254/19
Mohseen M/s Bharat Refrigration

28.08.2020

Present: None for the workman.

The matter was earlier fixed for 26.06.2020 for the
service of the court notice tothe workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The Ahimad has reported that notices to the workman

could not be issued in view of the lockdown.

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned
in the reference, through whatsapps, which are returnable on
28.11.2020.

Ahlmad of this court is directed to send the copy of
quse Avenue Court
psite of Delhi District

this order to the concerned official of District Coud

Complex, New Delhi for uploading on the official
Court.

PRESIDING GFFICEB LAB()UB COURT-IX
ROUSE }V ENUE COURTS,.NEW DELHI
28.08.2020



LIR No. 3255/19
Amarjeet M/s Bharat Refrigration

28.08.2020

Present: None for the workman.

The matter was earlier fixed for 26.06.2020 for the
service of the court notice tothe workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The Ahlmad has reported that notices to the workman
could not be issued in view of the lockdown.

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on
28.11.2020.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

e of Delhi District

Complex, New Delhi for uploading on the official
Court.

AVENUE COURTS.NEW DELHI
28.08.2020



LID No.10/20
Bablu Singh M/s §.K.Power System

28.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 27.04.2020 for the
service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.

The notice issued to the management for 27.04.2020
is received back with the report served, but today, no one has appeared
on behalf of any of the parties through video conference.

Accordingly, workman is directed to file e.mail
address, mobile phone number of the management and complete set of
documents within 10 days from today and on filing of the same, the
notices are also ordered to be issued to the management through email
and whatsapps, which are returnable on 07.01.2021.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District
Court.

ROUSE AVENUE COURTS.NEW DELHI
28.08.2020



LIR No. 229/2¢
Pankaj ve M/s Prime Institute of Medical Education

28.08.2020

Present: None for the workman.

The matter was earlier fixed for 27.04.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notice issued to the workman is not
received back. The court notice issued to the workman through union is
received back with the report served.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on
02.12.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Cou se Avenue Court

e of Delhi District

Complex, New Delhi for uploading on the official
Court.

/AVENUE COURTS,.NEW DELHI
/, 28.08.2020



LIR No. 231/20

Hoshiar Sj
ingh vs M/s Prime Institate of Medical Education

28.08.2020

Present: None for the workman.

The matter was earlier fixed for 27.04.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are not

received back.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned
in the reference, through whatsapps, which are returnable on
02.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court.

(PAWAN KU

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
28.08.2020



LIR No. 233/20

Santosh ¢
S u ; LA . . . .
Pla vs M/s Prime lustitute of Medical Education

28.08.2020

Present: None for the workman.

The matter was earlier fixed for 27.04.2020 for
service of the court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are not
received back.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned
in the reference, through whatsapps, which are returnable on

2.12.2020.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Ro Avenue Court

Complex, New Delhi for uploading on the official website' of Delhi District
Court.

(PAWANKEMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
28.08.2020



LIR No. 234 /20

Banti .
vs M/s Prime Institute of Medical Education

28.08.2020

Present: None for the workman.

The matter was earlier fixed for 27.04.2020 for
service of the court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are not
received back.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on
02.12.2020.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

e of Delhi District

Complex, New Delhi for uploading on the official
Court.

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,.NEW DELHI
28.08.2020



LIR No. 235/20

Janardhan P
Edneiltion rasad Mishra vs M/s Prime Institute of Medical

28.08.2020

P .
resent: None for the workman.

The matter was earlier fixed for 27.04.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are not

received back.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned
in the reference, through whatsapps, which are returnable on
02.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District
Court.

PRESIDING OEFICER:LABOUR COURT-IX
ROUSE A/YENUE COURTS.NEW DELHI
/ 28.08.2020



LIR No. 236/2¢

Brij Bush
ax 5
Education " Mishra vs M/s Prime Institute of Medical

28.08.2020

Present: None for the workman.

The matter was earlier fixed for 27.04.2020 for
service of the court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are not

received back.

Today, no one has appeared on behalf of the

workman through video conference.
Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on
02.12.2020.

Ahlmad of this court is directed to send the copy of

ause Avenue Court

this order to the concerned official of District Court,
Complex, New Delhi for uploading on the official website of Delhi District

Court.

PRESIDING (DF/iTICEIl :LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELNI
28.08.2020



LIR No. 237/17
Girish Chand vs. M/s Harpreet Motors Pvt. Ltd. & Anr.

28.08.2020

Present: Sh. Ajit Kumar Singh, AR for the workman through video
conference. ‘
Sh. Ravi Mishra, AR for both the managements through video
conference.

The matter was earlier fixed for 26.06.2020 for framing of

issues. But the matter could not be taken up on that day, in view of

spreading of covid 19,
Today, the Ld. ARs of the parties have appeared. Since, the

pleadings of the parties have already been completed, so, from the
pleadings of the parties, following issues arose and are being framed:-
(1) As per reference.

(2) Relief.
No other issues arises or pressed upon by any of the parties.

Now, to come up for evidence of workman on 18.05.2021.
Workman is directed to file affidavit(s) of witness(es) in the court at least

one week prior to next date of hearing and sup

managements or their AR in the similar fashion.

(PA TTO)

Presiding Officer Labour Court-IX

Rause Avenue Courts/New Delhi
28.08.2020



LID No. 81/18

Himanshu Gulati vs. M/s Scientific Security Management & Ors-

28.08.2020

Present: None for the workman.
None for the managements.

The matter is fixed for today for framing of issues.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for framing of 1ssues

on 22.10.2020.

Ahlmad is directed to send the capy O this order to the

g on the official

concerned official of District Court, RADC for hpldadin

website of the District Court.

(PAWAN K
Presiding Officer Labour Court-I1X

se Avenue Courts/New Delhi
28.08.2020



LID No. 82/18
Narender Sharma vs. M/s Scientific Security Management & Ors.

28.08.2020

Present: None for the workman.
None for the managements.

The matter is fixed for today for framing of issues.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for framing of issues

on 22.10.2020.
Ahlmad is directed to send the copy ms order to the

concerned official of District Court, RADC for uplpading on the official

website of the District Court.

(PAWAX
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
28.08.2020



LID No. 83/18
Amit vs. M/s Scientific Security Management & Ors.

28.08.2020

Present: None for the workman.

None for the managements.

The matter is fixed for today for framing of issues.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for framing of issues
on 22.10.2020.

Ahlmad is directed to send the copy p §s order to the

concerned official of District Court, RADC for uplg g on the official

website of the District Court.

Presiding Ofﬁcer Labour Court-I1X

Rouse Avenue Courts/New Delhi
28.08.2020



LID No. 84/18
Mukesh Kumar vs. M/s Scientific Security Management & OrS-

28.08.2020

Present: None for the workman.

None for the managements.

The matter is fixed for today for framing of issues.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for framing of issues
on 22.10.2020.

Ahlmad is directed to send the copy is order to the

website of the District Court.

(PAWAD

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
28.08.2020



LID No. 252/19
Suraj Kumar vs. M/s Building Control Solutions Pvt. Ltd.

28.08.2020

Present: None for the parties.

The matter is fixed for today for framing of issues.

But, today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for framing of issues

on 23.10.2020.
Ahlmad is directed to send the copy

concerned official of District Court, RADC for uploal ing e the official

der to the

website of the District Court,

Presiding Officer Labour Cotirt-IX
Rouse Avenue Courts/New Delhi
28.08.2020



LIR Neo. 2284/2019
Dinanath Sharma vs M /s A.K.Lumbers Pvi Lidd.

28.08.2020
Present: Workman with Sh. Ajit Kumar Sharma, AR for the

workman through video conference.

None for the management.

The matter was fixed for today for talk of settlement,
failing which, for framing of issues.

Today, no one has appeared on behalf of
management through video conference

The Id. AR for the workman has tried to contact with
the AR of the management telephonically, but, he could not succeed and
he has submitted that the matter may be adjourned for a short date.

Accordingly, the matter stands adjourned for

08.09.2020 for talk of settlement, failing which for framing of issues.

Ahlmad of this court is directed to send the copy of

PRESIDING O
ROUSE AVENUE COURTS.NEW DELHI

28.08.2020



LIR No. 816/17
Sharmila vs. M/s Punjabi Bagh Club & Anr.

28.08.2020

Present: None for the workwoman. )
Sh. M.K. Diwedi, AR for the management no.1 through video
conference. .
Sh. Ravi Mishra, AR for the management No.2 through video
conference.

The matter was earlier fixed for 25.07.2020 for evidence of the

workwoman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workwoman

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workwoman on 20.05.2021. Workwoman is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the managements or their AR in similar

manner.
of this order to the

Ahlmad is directed to send the cop

concerned official of District Court, RADC for ading on the official

website of the District Court.

Rouse Avenue Courts/New Delhi
28.08.2020



LIR No. 818/17
Vijender vs. M/s Punjabi Bagh Club

28.08.2020

Present: None for the workman. .
Sh. MK. Diwedi, AR for the management no.1 through video
conference.
Sh. Ravi Mishra, AR for the management No.2 through video
conference.

The matter was earlier fixed for 25.07.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 20.05.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of heéring and supply

advance copies thereof to the managements or their AR in similar manner.

Rotse Avenue Courts/New Delhi
28.08.2020



LIR No. 819/17
Sunil Kumar vs. M/s Punjabi Bagh Club

28.08.2020

Present: None for the workman. _
Sh. M.K. Diwedi, AR for the management no.1 through video
conference. _
Sh. Ravi Mishra, AR for the management No.2 through video
conference.

The matter was earlier fixed for 25.07.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

'video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 20.05.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the managements or their AR in similar manner.

website of the District Court.

(PAWAN

Presiding Of

Rouse Avenue Courts/New Delhi
28.08.2020



LIR No. 820/17
Praveen vs. M/s Punjabi Bagh Club

28.08.2020

Present: None for the workman. ;
Sh. MK. Diwedi, AR for the management no.1 through video

conference.
Sh. Ravi Mishra, AR for the management No.2 through video

conference.

The matter was earlier fixed for 25.07.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 20.05.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the managements or their AR in similar manner.
this order to the

Ahlmad is directed to send the cop

Presiding Officer Labotr Court-IX
Rouse Avenue Courts/New Delhi
28.08.2020



LIR No. 821/17
Kundan vs. M/s Punjabi Bagh Club

28.08.2020

Present: None for the workman. )
Sh. M.K. Diwedi, AR for the management no.1 through video
conference. '
Sh. Ravi Mishra, AR for the management No.2 through video
conference.

The matter was earlier fixed for 25.07.2020 for evidence of the

workman. But the matter could not be taken up on that day, in VieW of

spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 20.05.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the managements or their AR in similar manner.

28.08.2020



LID No. 192/18
Narendra Singh vs. M/s Aakash Industries

28.08.2020

Sh. Ajit Kumar Singh, AR for the workman with workman

through video conference.
None for the management.

Present:

The matter was earlier fixed for 26.06.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
| Today, no one has appeared on behalf of the management

through video conference.
The Ld. AR for the workman has apprised to the court that he
has already sent the copy of affidavit of the workman to the management.

Accordingly, the matter stands adjourned for the evidence of

the workman on 17.05.2021.
Ahlmad is directed to send the copy

concerned official of District Court, RADC for upl

website of the District Court.

Presiding Officer Labour Court-IX
Rousg’Avenue Courts/New Delhi
28.08.2020



LIR No. 2973/16
Anil Kumar Srivastava vs. M/s Jay Industries

28.08.2020

Present: Workman in person through video conference.

None for the management.
The matter was earlier fixed for 28.05.2020 for evidence of the
management. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the management

through video conference.
Accordingly, the matter stands adjourned for the evidence of
the management on 13.04.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the cof this order to the

Rouse Avenue Courts/New Delhi
| 28.08.2020



LIR No. 367/16
Smt. Vinoj vs. M/s Acharaya Shree Bhikshu Govt. Hospital & Ors.

28.08.2020

Present: None for the parties.

The matter was earlier fixed for 27.04.2020 for evidence of the
managements. But the matter could not be taken up on that day, in view of
spreading of covid 19,

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of

the managements on 15.04.2021. Managements are directed to file

affidavits of the witnesses in the court one week prior to the next date of

~
' S OTY D ONGA AT LoV
hearing and supply advance copies thereof to the 3

AR in
A
similar manner.

iding Officer Labour Court-IX
Rduse Avenue Courts/New Delhi
28.08.2020



LIR No. 501/16
Sakeel vs. M/s Himani Garments MFG Company Brothers

28.08.2020

Present: None for the parties.

The matter was earlier fixed for 28.05.2020 for evidence of the
management. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of
the management on 15.04.2021. Management is directed to file affidavits of

the witnesses in the court one week prior to the next date of hearing and
in similar manner.

[
[\

supply advance copies thereof to the workman or his A

Ahlmad is directed to send the cop this order to the

concerned official of District Court, RADC for ip oading on the official

website of the District Court.

Rouse Avenue Courts/New Delhi
28.08.2020



LI No, 442716
Arun Singh va, M/y Aushiyo Embroidery Ory,

28.08.2020

None for the 1Ry of the workiman,
None for the managements,

The matter was carlier fixed for 01.07.2020 for evidence of the

Present:

managements. But the matter could not be taken up on that day, in view of

spreading of covid 19,
Today, no one has appeared on behalf of any of the partics

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the managements on 28.04.2021. Managements are dirccted to file
allidavits of the witnesses in the court one week prior to the next date of
hearing and supply advance copies thercof to the LRs of workman or their
AR in similar manner. B

Ahlmad is directed to send the cdpy o
oading on the official

this order to the

concerned official of District Court, RADC for

website of the District Court,
(PAWAN KUMAR ATTO)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
28.08.2020



LIR No. 799/17
Vinod Kumar vs. M/s Jhulelal Sindhu Nagar

28.08.2020

Present: None for the workman. . deo
Sh. Rajeev Gupta, AR for the management through vide
conference.

The matter was earlier fixed for 26.06.2020 for evidence of the
management. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference.

Ld. AR for the management seeks adjournment.

Accordingly, the matter stands adjourned for the evidence of
the management on 28.04.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the cop

Rouse Avenue Courts/New Delh1
28.08.2020



LIR No. 1760/16
Raghubir Prasad vs. M/s Taxmaco Ltd. & Anr.

28.08.2020

Present: None for the parties.

The matter was earlier fixed for 28.05.2020 for consideration

on the application to bring LRs of the deceased workman on record.

But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for 10.12.2020 for
consideration on the said application.

Ahlmad is directed to send the

of this order to the
concerned official of District Court, RADC fo

website of the District Court.

Rouse Avenue Courts/New Delhi

28.08.2020



LID No. 19/16
Devender Mathur vs. M/s G.D. Goenka Public School & OrS-

28.08.2020

Sh. Santosh Singh, AR for LRs of the workman through video

conference.
None for the managements.

Present:

The matter was earlier fixed for 26.06.2020 for filing reply 10
the application to bring LRs of the deceased workman on record and also

for consideration thereon.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the managements

through video conference.

Accordingly, the matter stands adjourned for the same purpose

on 11.12.2020.
Ahlmad is directed to send the ¢

concerned official of District Court, RADC for

f this order to the

oading on the official
website of the District Court.

(PAWAN KUMAR MATTO)

Presidig Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
28.08.2020



LIR No. 8712/16
Dev Nayak Mishra vs. M/s Utkarsh Micro Finance Pvt. Ltd.

28.08.2020

Sh. Santosh Singh, AR for the workman through video

conference.
None for the management.
(Management is already exparte.)

Present:

The matter was earlier fixed for 26.06.2020 for filing and

consideration on the application under Order 9 Rule 7 r/w Section 151 of

CPC.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference.
Ld. AR for the workman has submitted that he does not want to

file reply and he will straightway argue on the said application.
Accordingly, the matter stands adjourned for hearing

arguments on the said application of the management on 11.12.2020.

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
28.08.2020



LIR No. 1480/17
Nand Kishor vs. M/s Mangla Industries

28.08.2020
Present: None for the parties.

The matter was earlier fixed for 27.04.2020 for hearing
arguments on the application filed by the workman, vide which the
workman has sought direction for the management to produce the record.

But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the date already

fixed for the evidence of the workman as 12.10.2020 for consideration on

the said application and also for evidence of the workman.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for| uptoading on the official

website of the District Court.

se Avenue Courts/New Delhi
28.08.2020



LIR No. 1481/17
Jitender Singh vs. M/s Mangla Industries

28.08.2020

Present: None for the parties.

The matter was earlier fixed for 27.04.2020 for hearing
arguments on the application filed by the workman, vide which the
workman has sought direction for the management to produce the record.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the date already
fixed for the evidence of the workman as 12.10.2020 for consideration on
the said application and also for evidence of the workman.

Ahlmad is directed to send the copv—of this order to the
ading on the official

concerned official of District Court, RADC for
website of the District Court.

Presiding Officer Labéur Court-IX
Rouse Avenue Courts/New Delhi
28.08.2020



LIR No. 1482/17
Madan vs. M/s Mangla Industries

28.08.2020
Present: None for the parties.

The matter was earlier fixed for 27.04.2020 for hearing
arguments on the application filed by the workman, vide which the

workman has sought direction for the management to produce the record

But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the date already
fixed for the evidence of the workman as 12.10.2020 for consideration on
the said application and also for evidence of the workman.

Ahlmad is directed to send the copy, his order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KU
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
28.08.2020



LIR No. 1483/17
Har Vilash vs. M/s Mangla Industries

28.08.2020

Present: None for the parties.

The matter was earlier fixed for 27.04.2020 for hearing
arguments on the application filed by the workman, vide which the

workman has sought direction for the management to produce the record.

But the matter could not be taken up on that day, in view of
spreading of covid 19,

Today, no one has appeared on behalf of any of the parties
through video conference.,

Accordingly, the matter stands adjourned for the date already
fixed for the evidence of the workman as 12.10.2020 for consideration on

the said application and also for evidence of the workman.

concerned official of District Court, RADC for
website of the District Court.

, MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
28.08.2020



LIR No. 1484/17
Shailesh Ram vs. M/s Mangla Industries

28.08.2020

Present: None for the parties.

The matter was earlier fixed for 27.04.2020 for hearing
arguments on the application filed by the workman, vide which the
workman has sought direction for the management to produce the record.

But the matter could not be taken up on that day, in view of
spreading of covid 19,

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the date already

fixed for the evidence of the workman as 12.10.2020 for consideration on

the said application and also for evidence of the workman.

Ahlmad is directed to send the copy of this order to the

A TTO)

Presiding Ofﬁcer Labour Court-IX

Rouse Avenue Courts/New Delhi
28.08.2020



] e
LID No. 4145/18
Sandeep Kumar vs. M/s A.S. Plastics

28.08.2020

Present:  Sh. Santosh Singh, AR for the workman through video
conference.
Sh. MK. Diwedi, AR for the management through video
conference.

The matter was earlier fixed for 25.07.2020 for hearing
arguments on the application filed by the workman vide which, the
workman had sought direction for the management to produce certain

records. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, after part arguments on the said application, the Ld.
ARs for the management has submitted that he has to seeks instructions

from the management about the record of wages register and seeks

adjournment.

This court corroborates tried to chances of settlement and came

to the conclusion that chances of settlement are there.

Accordingly, the matter stands adjourned for talk of settlement

on 20.10.2020, failing which for hearing further arguments on the said

application on 08.01.2021.

The matter was also fixed for evidence of the management. But

the Ld. AR for the management seeks adjournment.

Accordingly, the matter stands adjourned for evidence of the

V

management on 24.04.2021.



- .

Ahlmad is directed to send the copg of)this order tO the

concerned official of District Court, RADC for ploading on the official

-

website of the District Court.

(PAWA
Presiding/(’)/fﬂcer Labour Court-IX
Rouse Avenue Courts/New Delhi/28.08.2020



LID No. 4146/18
Vinod Jha vs. M/s A.S. Plastics

28.08.2020
Present: Sh. Santosh Singh, AR fi
(<8 h ; -\ | l » ‘e " P ‘1T l
conferonce, g or the workman through
Sh. M.K. Diwedi, AR for the management through video
conference.

video

The matter was earlier fixed for 25.07.2020 for hearing
arguments on the application filed by the workman vide which, the

workman had sought direction for the management to produce certain
records. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, Ld. AR for the management has submitted that he has

to seeks instructions from the management about the record of wages

register and seeks adjournment.
This court corroborates tried to chances of settlement and came

to the conclusion that chances of settlement are there.
Accordingly, the matter stands adjourned for talk of settlement

on 20.10.2020, failing which for hearing arguments on the said application

on 08.01.2021.
The matter was also fixed for evidence of the management. But

the Ld. AR for the management seeks adjournment.
Accordingly, the matter stands adjourned for evidence of the

management on 24.04.2021.
Ahlmad is directed to send the cppy/of this order to the

concerned official of District Court, RADC fo ) on the official

website of the District Court.
(PAWAKNKT
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi/28.08.2020



LID No. 4147/18
Anil Yadav vs, M/q A.S. Plastics

28.08.2020

vresents  h, Santosh Singh, AR for the workman through video
Conference,

Sh. MK. Diwedi, AR for the management through video
conference,

The matter was earlier fixed for 25.07.2020 for hearing
arguments on the application filed by the workman vide which, the
workman had sought direction for the management to produce certain
records. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, Ld. AR for the management has submitted that he has

to seeks instructions from the management about the record of wages

register and seeks adjournment.
This court corroborates tried to chances of settlement and came

to the conclusion that chances of settlement are there.

Accordingly, the matter stands adjourned for talk of settlement

on 20.10.2020, failing which for hearing arguments on the said application

on 08.01.2021.
The matter was also fixed for evidence of the management. But
the Ld. AR for the management seeks adjournment.

Accordingly, the matter stands adjourned for evidence of the

management on 24.04.2021.
Ahlmad is directed to send the @

concerned official of District Court, RADC loading on the official

of this order to the

website of the District Court.

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delh1/28.08.2020



LID No. 4148/18
Ashish Kumar vs. M/s A.S. Plastics

28.08.2020

Present: Sh. Santosh Singh, AR for the workman through video
conference.
Sh. MK. Diwedi, AR for the management through video
conference.

The matter was earlier fixed for 25.07.2020 for hearing
arguments on the application filed by the workman vide which, the
workman had sought direction for the management to produce certain
records. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, Ld. AR for the management has submitted that he has

to seeks instructions from the management about the record of wages

register and seeks adjournment.
This court corroborates tried to chances of settlement and came

to the conclusion that chances of settlement are there.

Accordingly, the matter stands adjourned for talk of settlement

on 20.10.2020, failing which for hearing arguments on the said application

on 08.01.2021.
The matter was also fixed for evidence of the management. But

the Ld. AR for the management seeks adjournment.

Accordingly, the matter stands adjourned for evidence of the

management on 24.04.2021.

Ahlmad is directed to send the of this order to the

concerned official of District Court, RADC

website of the District Court.

C
Pre51d1ﬁg Officer Labour Court-IX
Rouse Avenue Courts/New Delhi/28.08.2020



LID No. 4149/18
Murlidhar Thakur vs. M/s A.S. Plastics

28.08.2020

Present:  Sh. Santosh Singh, AR for the workman through video
conference.
Sh. M. Diwedi, AR for the management through video
conference.

The matter was earlier fixed for 25.07.2020 for hearing
arguments on the application filed by the workman vide which, the
workman had sought direction for the management to produce certain
records. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, Ld. AR for the management has submitted that he has

to seeks instructions from the management about the record of wages

register and seeks adjournment.
This court corroborates tried to chances of settlement and came

to the conclusion that chances of settlement are there.

Accordingly, the matter stands adjourned for talk of settlement

on 20.10.2020, failing which for hearing arguments on the said application

on 08.01.2021.
The matter was also fixed for evidence of the management. But

the Ld. AR for the management seeks adjournment.
Accordingly, the matter stands adjourned for evidence of the

management on 24.04.2021.
Ahlmad is directed to send the [copy/ of this order to the
loading on the official

concerned official of District Court, RADC fi
website of the District Court.

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi/28.08.2020



Misc. DJ No. 9/20
Yasoda Devi vs, M/s Navkar Indsutries & Anr,

28.08.2020

Present: None for the workman.

The matter was earlier fixed for 28.05.2020 for consideration
on the applications filed by the workman under Order 9 Rule 4 & 9 r/w/ 151
of CPC and another application under Section 5 of the Indian Limitation
Act.

But the matter could not be taken up on that day, in view of
spreading of covid 19,

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly, the matter stands adjourned for the same purpose
on 29.10.2020. File is also requisitioned from the Record Room.
of this order to the

Ahlmad is directed to send the
concerned official of District Court, RADC f{gr £ ploading on the official

website of the District Court.

NR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
28.08.2020



LIR No. 6567/16
Dalip Singh & Ors. vs. Mys Vayudoot Security Service

28.08.2020
Present: None for the parties.

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalf of any of the parties
to advance the arguments through video conference.

Accordingly, the matter stands adjourned for 03.12.2020.

Ahlmad is directed to send the copy pf this order to the
concerned official of District Court, RADC for ading on the official
website of the District Court.

Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
28.08.2020



LIR No. 5283/16
Mangal Dev vs. M/s Ajitnath Alloys Pvt. Ltd.

28.08.2020

Present:  Sh. Santosh Singh, AR for the workman through video
conference.

None for the management.

The matter is fixed for today for hearing final arguments

through video conference.

But, today, no one has appeared on behalf of the management
to advance arguments through video conference.

Accordingly, the matter stands adjourned for hearing final

arguments on 18.12.2020.
Ahlmad is directed to send the copy 0 this order to the
concerned official of District Court, RADC for ding on the official

website of the District Court.

(PAWAN

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
28.08.2020



LID No. 881/16
Vikas Mudgal vs. M/s Richirich Restaurant Pyt Ltd

28.08.2020

Present: None for the workman.
Sh. Santosh Singh, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalf of the workman to
advance arguments through video conference.

Accordingly, the matter stands adjourned for hearing for
arguments on 19.12.2020.

Ahlmad is directed to send the copy
concerned official of District Court, RADC for upl g on the official

website of the District Court.

(PAWAN KU
Presiding Offieer Labour Court-IX
Rouse Avefiue Courts/New Delhi -
28.08.2020



Present: Sh. Santosh S

Conference, gh, AR for the workman through video

on that day, in view of Spreading of covid 19,

Ahlmad has reéport that in view of lockdown, the file is not

requisitioned from the Record Room.

Today, the Ld. AR for the workman has appeared through

video conference.
Heard the Ld. AR for the workman.
Workman is directed to file email address and mobile phone

number of the management. Notices to the management are also ordered to

be issued through email and whatsapp.

File is also requisitioned from the Record Room
Notices to be issued are returnable on 09.10.2020.

Ahlmad is directed to send the copy bf this order to the

28.08.2020



